
S. No. PAIITICI.JI,ARS DETAILS

I Nanre of corporate debtor iangamam Chit Funds Private

-imited
2. Date of incorporation of corporate debtor 10.10.2011

5. Authority under which corporate debtor

incorporated / registered

Registrar of Companies, Chennai

4 Cor'porate lclentity No. / Limited l-iabili

I clc ntif rcation No.of corporate debtor

J65992TN20 I I PTCO826s4

5. Adclress of tire registered-office and principal offic

(i1' any) of-colporate debtor

19/1, First Floor, Kingston Park,

Putliur High Road, Ramalinga
Nasar. Tiruchirapalli, 6200 17

o bJt-e of closLLre of Insolvency Resolution Process tI.0r.2022
7. L(Lriclation comnrencement date of corpofat

debtor

ra'ne an,r r.-.gistration 
^rtober 

of tt'te insoluen.
pro f-essi onal acting as liquidator

11.01.2022 (Order received on

12.01.2022)

8 Name:- Mr. Anil Kumar Khicha

Regn. No. IBBVIPA-00I/IP-
P 00 422 I 20 17 -20 | 8 I 107 4 5

L;sr ala1a. f0:ffision of clains

9. I aaAress and e-mail of the liquidator, as regist

rvitir the Roard

+--
10. I Acl.lress ancl

I with the liqu

\ddress: No. 184, Poonamallee

ligh Road, 6-FF, Golden

lnclave, lst Floor, KilPauk,
lhennai, Tamil Nadu, 600 010.

E m ail : knnchennai@,gmail.com

\ddress: No. 184, Poonamallee

ligh Road, 6-FF, Golden
lnclave, lst Floor, KilPauk,
Jhennai, Tamil Nadu, 600 010.

0mail:-
;angatr am @,aaain so I vencY.com

r0.02.2022

FOIIM B
PUBLIC ANN OI]NCE,ME,NT

(Regulatiol 12 of the Insolvency and Bankruptcy Boald of India (Liquidation Process)

Regulations,20l6)

I'OR THE ATTENTION OF THE STAKEHOLDERS OF

SANGAMAM CHIT FUNDS PRIVATE LIMITED

Notice is hereby given that the National Cornpany Law Tribunal, Chennai (Division Bench,

Court-I) has orde'lecJ the commencement of liquidation ot'the Sangamam Chit Funds Private

Lirnitecion I 1.01.2022 (Order was received on 12'01 '2022)'

The stakehollers of Sangamam Chit Funds Private Limited ale hereby called upon to submit their

claims with lrr.ooi 6p or-befbrel0.02.2022 to the liqLridator at the address mentioned against item

No.l0.

Tlie fi'ancial creclitors shall subrnit their claims with proof by electronic means only. All other

(\\iA


